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I, the Chairlilan of the Committee 011 Private :Members' Bills· and Re-
solutions. having been authorised by the OJrnmittee to pl"eeent the Report 
on their behalf, present this Forty-eighth Report. 

2. The Committet: met on 7th March, 1988 for-

I. Examination of Co.1Stitution (Amendment) Bills contained in the 
Forty-seventh Report of the Committee, which was presented 
to the House OIl 1 March, 1988 but could not be adopted as the 
sitting of Lok Sabha for 3 March, 1988 was cancelled. 

II. Classification and allocation of time for discussion of Bills (vide 
Appendix) under clauses (b) and (c) of rule 294(1) of the 
Rules of Procedure. 

Emmination of Ccmstitution (Ameftdment) Bills contained in the Forttl-
seventh Report 

3. The Committee recommend that the recommendations conWned in 
their Forty-seventh Report regardin~ examination of Constitution 
(Amendment) Bill~. now included in this Report as follows. may be 
agreed to. 

Fiftding. of the Committee 

(1) The Constitution (Amendment) Bill. 1988 (Amendment of 
articleJ 217 and 224) by Shri V. S. :Krishna Iyer. 

The Bill seeks to amend the Constitution with a view to provide for 
filling up of a vacancy of a High Court judie within a period of three 
months from tUe date of occurrence of such vacancy and to_provide for 
increase in the ceilln~ of retirement lIP of the judte. of High Courts 
from 62 to 65 years. 

After considering all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the BUI. 

(2) The Coustitution (Amendment) Bill, 1988 (A".&endment of 
article 366) by Shri Thampm Tbomas. 

The Bill seeks to amend the Constitution with a view to define the term 
"Sociali8t" occurring in the Pn!amble to the Constitution as a 80dety 
where there is no opportunity for a man to exploit another man and a 
social order in which all iridi?iduals are equal in aocio-economic and 
political activities and to define the term "Secular" to mean that no 
religion shall hnve any say in the a1fairs of the country and the State 
shall be imvariia! in the matter of religion and the religious organisa-
tiON 'hall not i."1Volve in any political activity. 

[p.T.O. 



After CODIideriDg all aspect8 of the Bill, the Committee reoommend 
that the ~ lNly be ~tted t.c;l move for leay~ to introduce the Bill. 

(3) Tila Constitution (Ameqdment) Bill, 1988 (AfBendment of 
article 282) by Shri Tbampan Thomas. 

The Bill seeks to amePd the Constitution with a view to provide that 
any grant made by the linioa to a State for any public purpose shall be 
subject to ratification by fa.rUament within a period of sixty days from 
the date cf nuUtin.c such lI'et. 

Afwr CC)nsiclerinl III ~ of ~. Bill, the CommiUee ~end 
ta.t the member may t.e D'ftIJ,itted to move for leave to introduce Ule 
Bill. 

Clcurification and allocation of time to Bills 

4. The Committee then consideNd clasaification and allocation of time 
to eight Bm. apecified in AppendiJ.. 

5. At. COD8~ all aspecte of the Billa, the Committee recommend 
that (i) tNt Conaijt;u.tiqn (Amendment) Bill 1987 (A~ment of articles 
345 and 348) by Shrj Naresh Chandra Chahirvedi aad (ii) the National 
Security (Amendment) Bill, 1988 (Amendment of .ections 11 and 12) by 
Shri Syed Shahabuddln, be placed in category 'A' and the remaining six 
Bills be placed in Category 'B'. The Committee recommend allocation 
ot time for eaoh of the Billa as .hown in column 5 of the Appendix. 

6. The Committee recommelnd that-
(i) Sarvashri v. S. Krishna Iyer snd Thampan Thomas be permit-

ted to move for leave to introduce their Constitution (Amend-
ment) Bills; aQ4 

(il) the ClasaiftC8.tion a!nd. ~ of time to Bills by the Commit-
tee, .. shown in the . . Ix, be agreed to by the JIouse. 

N.w 0If,.IQ; 
Mltreh 7. 1188 
PhGl!11U&a 17. 1909 (sakii)-

M. THAMSI DURAl, 
Choinnaft. 

C()mmitte, on PTivote Membera' 
Bilb a1td Resolutions. 



APPENDIX 

81. Name of the BiU and Bin No. CatClOl7 Time re-
No. member-in-charae recommen- commen-

ded dec! 
-

2 3 • 5 

TIle Constitution (Amendment) BiU. 1917 103 or 1987 A 2houn 
(~ of tII1Ida 345 fIIfd 348) by 
Sbri Nuab CbaDdra Claturvedi. 

2 TIle EIectropathy System or Medicine 6 or 1988 B 2 hours 
(RccoJpUtion) BiU.l988 by Dr. CIw¥Ita 
Sbethar Tripathi. 

3 The Constitution (Amendment) BiJi. 1988 30fl988 B 2 hours 
(,4,...."".,., of tUtlck 233) by Shri 
GaDIIlRam. 

• 'IbID Code of Criminal Proc:edure CAmeDd- 8 or 1988 B 2 hours 
ment Bill. 1988 (~ of_ctltH! 
2. nc.) by Sbri N. Venkata Ratnam. 

S 'IbID Central Sales Tax (Amendment) Bill. I of 1988 B 2 hours 
1988 (,41M1111nwn1 of.ctioll 2. etc.) by 
SIui Sbarad Dip. 

6 The NatioDal Security (Amendment) Bill. • of 1988 A 2 hours 
1988 (~of8«tlo1U 11 I11III12) 
by Sbri SJed ShaJaabaddin. 

7 TIle Terrorilt and DilrUPtive Activities 5 or 1988 B 2 hours 
(Prew:DtiOll) Amendment Bill. 1988 
(1".""", of MW 6«IIotr 14..4) by Sbri 
s,ed Sbahabuddin. 

8 The Constitution (Amendment) Bill. 1988 2 of 1988 B 2 hours 
(~ of Ql'tkk 276) by Shri 
Syed Sbabahuddin. 
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